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oint inspection report in compliance to direction issued vide dated

25.07.2024 by Hon’ble National Green Tribunal, New Delhi in OA No-
704/2024 Shyamlal Vs State of U.P.

- 1- Subject:-
In this original application grievances of complainant Shri Shyamlal, resident of
D-17, Guru nanakpura, Modinagar, District Ghaziabad is that there are some
welding and winding units wherein fuél furnaces are working but proponents
are actually using wood which is obtained due to illegal cutting of trees.
2- Background :- |
Hon’ble National Green Tribunal has passed order on dated 25.07.2024 in the
matter of Shyamlal Vs State of U.P. in OA No-704/2024. The main part ‘of
order are reproduced here : -

“wereewn.3. We accordingly, constitute a Joint Committee comprising
District Magistrate, Ghaziabad and UP Pollution C"ontrol Board.

4. District Magistrate shall be the Nodal Agency for co-ordination and
compliance.

5. The said Committee shall collect relevant information, visit the site,
and if finds any violation of environmental laws, take appropriate prohibitive,
preventive, punitive and remedial action after giving due opportunity of hearing
to all concerned parties, within a period of three months, and submit a
Compliance Report with Registrar General of this Tribunal, who, if finds
necessary, may place the matter for further orders before the Bench.

»

6. With above directions, this Original Application is disposed of .......

3.Compliance:-
In Compliance to aforesaid directions a joint team of official from U.P.

Pollution Control Board, Ghaziabad and District Administration, Ghaziabad
carried out joint inspection of the units in question and interacted with official

of unit as well as complainant on 09.08.2024. During inspection observations

made by joint team facts/findings are given here:

I.  During visit it was observed that the unit in name of M/s Surya

Engineering company is established at D-17, Guru nanakpura,
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Modinagar, District Ghaziabad in the residential area of Nagar Palika
Parishad Modinagar, Ghaziabad. The photograph taken during visit is
giﬁen below:

II.  During visit representative of the unit Smt Anita Sharma w/o Shri
Santosh Sharma proprietor of the unit was present and reported the
working of the unit to be since year 2009.

III.  During visit it was found that the unit is engaged in repairing work of
sugar machinery parts by using lathe machine. Further during visit no
furnace was found to be established by joint team. No emission and
effluent discharge were found observed.

IV. During visit it was found that the unit is involved cutting, drilling,
turning operations which may cause problem in near by area due to
noise.

V. During visit it was reported by the representative of unit that the work
is not done regularly. The work is done only when the order is placed.
During visit no work was found being carried out.

4.Conclusion:-

(i) It is also pertinent to mention here that Hon’ble High Court Allahabad
had passed order on 13.08.2003 in the matter of Writ-C No-34957/2003
(Smt. Mitlesh Jain Vs State of U.P. &Ors.) regarding prohibition of
industrial activities conducting in residential area and in pursuant to
aforesaid order Chief Secretory, Govt. of UP has issued directions vide
?ﬂOQY'TO / 89 /9—3—3—2003—82 ﬁE/ 2003 fa9i® 050902003 U4
HogH0—89(1) / 9—3M0—3—2003—82R€ /2003  Housing and urban
planning section-3 dated 10.11.2003 for prohibition of commercial and
industrial activities conducting in marked out in residential land use in
master plan. ,

(ii) In pursuant to above UPPCB, Lucknow vide letter H-35723/C-4/OA
No-64/2016 dated 10.05.2019 has issued direction to send the
recommendation to Vice President, Development Authority or incharge
Nagar Nigam/Executing Officer, Nagar Palika Parishad/Nagar Panchyat

for shifting of such activities\/Copy of letter is attached as Annexure-1.
Fauko®bs_
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“/7(iil) In view of above UPPCB issued letters dated 14.08.2024 & 11.09.2024
to Executing Officer, Nagar Palika Parishad Modinagar, Ghaziabad to
take appropriate action on the matter. The copy of letters is attached
herewith as Annexure-II.
(iv) In reply to above a letter dated 10.09.2024 was received from Nagar
Palika Parishad Modinagar, Ghaziabad stating that no industrial

activities is being carried out at the site is question. The copy of said

letter is attached herewith as Annexure-III.

Above report is submitted here by for kind perusal and necessary

action.
(Kunwar Santosh Kumar) (Gambhir Singh)
A.EE. Additional District Magistrate
U.P. Pollution Control Board, (City)

Ghaziabad. Ghaziabad.
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“Even though the present application referred to be the units at Mathura order of the
Hon’ble Supreme Court dated 23-09-2013 was for the entire State of Uttar Pradesh. To give
effect to the said order, it is essential that the state of U.P. and UPPCB take further steps for
other parts of the State and the report.”
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Ho Hafea ~araTeid gWT Special Leave to Appeal (Civil) No (s) . 4295 2011 (M/s
Manoj Mini Rice Mill & Ans Vs State of U.P. & Ors. # f&1% 23.09.2013 T aifRd maw .....

“We consider it necessary to observe that the Government of Uttar Pradesh and its

officers as also the Uttar Pradesh Pollution Control Board shall take active and effective

steps for implementation of the directions given by the High Court in Writ Petition No.

A 12 & Frefy wva, TC. 12V Vibhuti Khand,

THd TN, TEAH—226010 Gomti Nagar, Lucknow-226010
{-Am-Info@uppcb.com e-mail: info@uppeb.com
Fwaz-www.uppcb.com Web Site: www.uppcb.com
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{34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed 'in
p L. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries aré shifted out of the residential areas without
any delay.”
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